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(d) if so, the stepsbeingtakentoimplement the judgement 
of the Supreme Court?

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (DR. S. VENUGOPALACHARI): (a)and(b) 
Although no such report has come to the notice of the 
Government, a Report on assessment of ground realities 
regarding the impact of Shrimp Farming activities on 
environment in coastal areas of Andhra Pradesh and Tamil 
Nadu has been recently received, which was prepared by a 
joint team of 10 experts f rom the Central Institute of Fisheries 
Education. Mumbai and the Central Institute of Brackish- 
water Aquaculture, Chennai.

The Main conclusions in the report are that the benefits 
accured out of shrimp farming activities are for exceeding the 
negative impacts on the environment and that any action 
inhibitingthe shrimp farming activities would result in complete 
collapse of the present rural economy in coastal areas. The 
study further indicates that the negative impacts of shrimp 
farming are generally of feeble nature and can be easily 
curbed.

(c) and (d) A Petition has been filed in the Supreme Court 
seeking review of its judgement dated 11.12.96. The matter 
is sub judice.

Financial Assistance to Handicapped Persons

2154. SHRI CHHATAR SINGH DARBAR :
SHRI VIRENDRA KUMAR:
SHRI RAJKESHAR SINGH :
SHRI K.S. RAYUDU :

Will the Minister of WELFARE be pleased to state :

(a) whether the Union Government propose to give 
financial assistance to the handicapped/totally disabled 
persons under any scheme;

(b) if so, the details thereof;

(c) if not, the reasons therefor;

(d) the details of the provision for reservation for the 
handicapped persons in Central Government Services;

(e) whether the provision of 3% reservation in the 
Government jobs for handicapped and disabled is being 
implemented in the Ministries & Public Sector Undertakings 
of the Government;

(f) if so, the number of such persons employed during 
the last one year and the percentage yet to be filled in out of 
the left over quota,

(g) whether the Chief Commissioner of Handicapped 
has since been appointed; and

(h) if so, the date on which he has been appointed and 
if not, the reasons for not filling the post since February, 
1996?

THE MINISTER OF WELFARE (SHRI BALWANT 
SINGH RAMOOWALIA): (a) to (c) A National Handicapped 
Finance and Development Corporation has been registered 
on 24.1.97 under Section 25 of the Companies Act, 1956 to 
provide opportunities for skill development and loan 
assistance on easy terms to the disabled persons to 
set up self- employment ventures.

(d) As per Section 33 of the Persons with Disabilities 
(Equal Opportunities, Protection of Rights and full 
participation) Act, 1995, Central Government is required to 
appoint in every establishment such percentage of vacancies 
not less than three per cent for persons or class of persons 
with disability of which one per cent each shall be reserved 
for persons suffering from (i) blindness or low vision; (ii) 
hearing impairment; (iii) locomotor disability or cerebral 
palsy in the posts identified for each disability.

(e) and (f) The required information has been called for 
from concerned Ministries/Deptts. and public sector 
undertakings.

(g) and (h) Appointment of Chief Commissioner for 
Persons with Disabilities at the National level has been 
made by Government order dated 5.6.97

Mobile Vans under Public Distribution System

2155. SHRI PRITHVIRAJ D. CHAVAN: Will the 
Minister of FOOD AND CONSUMER AFFAIRS be pleased 
to state:

(a) whether the Government have worked out “Mobile 
Vans Scheme to supply essential commodities” and to 
distribute food supply to hilly and other far flung areas in the 
country;

(b) if so, the extent to which this scheme has achieved 
success, State-wise;

(c) the financial assistance provided to each State for 
purchase of mobile vans during 1997 till date;

(d) whether some States have failed to avail of this 
scheme; and

(e) if so, the details thereof and the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI RAGHUVANS 
PRASAD SINGH ) : (a) Ybs, Sir.

(b) Out of 103295 Fair Price Shops (FPS) in the former 
Revamped PDS areas 52932 FPS are covered under Door 
Step delivery scheme. State-wise position of coverage of 
FPS under door-step delivery scheme is given in the 
Statement - 1 attached .

(c) State-Wise financial assistance provided under 
Centrally Sponsored Scheme for purchase of mobile vans/ 
trucks during 1997 till date (upto 31.7.97) is given in the 
Statement- II attached.


